
11471 Written Ansu'crs APRIL 13, 1980 Written Answeo-, Il472 

(lo..operative Programmes in Andhra 
Pradesh 

2074. Shri MadhllSlldaD Rao: Will 
the Minister of Community Develop-
ment and Co-operation be pleased to 
state: 

,Ifi. (a) whether Ihe Central Govern-
ml!ll( have &iven any he:p to Andhra 
Pmdesh G<>vernment durin& 1959-60 
'Dr implementing co-operative pro-
gramme in thE" State; 

(b) the amount asked for by Andhra 
Pradesh G<>vernment and the amount 
IIImCtiOru.d by the Government of 
India during tho period; and 

~  the details of the schemes sub-
mitted by the Andhra Pradesh Gov-
,emment? 

The MlDister of Commwdty Deve-
I_ent and Oo-operation (8hr\ 8. K. 
Deoy): (a) Yes. 

(b) and (e). A statement &ivin& de-
tofts of the schemes submitted by the 
Andhra Pnldesh Government, the 
. as .... tance asked for, and the assistance 
sanctioned is laid on the Table. [See 

~  Ill. ~  No. 106] 

Il1raItnd Dam Projeet stair 

r Shri TaJIIlUD8Il\: 
Shri Dharmallnpm: 

m6. ~ 8hr\ S. R. Arumacbam: 
Shri Ganapathy: 
8hr\ TIIaDulInram Naclar: 

L Shri R. S. Arumnram: 

Win the Minister of IrrIption and 
P_ be pleased to state: 

(a) whether administration of Hira_ 
kud Dam has been handed over 10 the 
0riI0sa State Government from 1st 
April, 1980; 

(b) jj w, the terms and conditions 
of ..,rvice 01 workers (departmen tal 
or work-charged) after their transfer 
to the Orissa G<>vernment; 

(.) whether it i. a fact that the 
work-charged personnel had not been 
giVl'<l the production allowance for 
thE- Ia.'It three yean by the Central 
Government; and 

(d) if so, when the arrears will be 
paid to them? 

The Deputy MInIster of IrrigaUOD 
and Power (Shri Bathl): (a) Yes. 

(b) The terms and conditions offer-
ed by the Orissa Government are:-

REGULAR ESTABLISHMENT: 

(i) Persons formerlll on deputatiOR 
from tne Orissa ~  
been taken back on the State cadre. 

(ti) PeTson! belonging to tn. Cen-
tral Water and PoweT Commission.-
Have been retained on the Project as 
on deputation for a pried of 2 years 
trom the 1st April, 1960, on the exist-
ing pay and al10wances with a depu-
tation al1owance. 

(iii) Otner. have been offered State 
Bcales 01 pay and al1owances, pay be-
ing flxed after giving one increment 
for every ycar of continuous service 
in similar post on the Project. AI1 
previous service on the Project iB to 
be treated as service under the State 
Government tor all practical purposes. 
Basic pay of technical personnel prior 
to 1 st April, 1960 has been protected 
by grant of the di1Jercnce as personal 
pay. In the case of Head Clerks and 
U .D,Cs. with 5 years service, the diffe-
rence in pay has been protected to 
the extent of 50 per cen\. 

WOIIXCBARGED ESTABLISHMENT 

Pay, allowances and other condit-
iena of service remain unchanged. 
Compensation would be paid to them 
by the Orissa Government, if and wh<>n 
their services are no longer required, 
under the terms 01 the IndU9lrial Dis-
putes Act, as before, inc1udine the 
entire sen';"" on the Project prior to 
the 1st Apr,'. 1!1'l(). 

(c) No 'pr"duction' allowance wu 
allowed to any rategory 01 staff on 
tbe Project (A 'construction' allow-
ance was admissible to the regular 
S'laff but not 10 the workeharged .... -
tabli.hment. Wages of work-charged 
staff were all inelusive. 

(d) Does not arioe. 




